
a. this can be effected only through 
the combined and coordinated action 
by the Guvernment as a whole, and 
the wholehearted cooperation of the 
State Governments directly concern_ 
ed with :-:;Offic of these factors, 

.Resignation of Chairman, Food Cor-
poration of india 

!1M. Shri P. R. Chakravertl: 
SlIri K. N. 1'lwary: 
Shrt Bibhuli Mishra: 
Shrl S. M. Banerjee: 
SlIrl Kalla Venkaiah: 
8hrl M. N. 8wamy: 
8hrl Laxml Dass: 
Shrl Umanath: 
Shrl Indrajlt Gupta: 
Shri Warior: 
Shrl Prabhat Kar: 
8hri Vasudevan Nair: 
Shrl D. J. Nalk: 
Shrl Kapur Singh: 
Shrl P. H. Bheel: 
Shrl P. K. Dea: 
8hrl Bade: 
Shrl I.Inga Reddy: 
Dr. Ranen Sen: 
Shrl Dlnen Bhattaohal'1a: 
8hft Mohammed Koya: 
Shrl Bhagwat lba bad: 
Shrl P. C. Borooah: 
Shrl M. L. Dwlvedl: 
Shrl Suboclh Hansda: 
Shrl S. C. SamaDta: 
Shrlmall Renu Chakravarlty: 

Will the Minister of Food, Arrleul-
tare, Commanity Development and 
COOPeration be plea~cd ttl :i,h.te: 

(al whether the Chairman at the 
Food Corporation of India has re-
.ignod; 

(hI whether it is a fact that he 
called for a change in the Govern-
men t policy on the allocation of land 
for cash crops and suggested the eX-
tension of levy sy...J-~m 'for food grains 
to c •• h crops; and 

(c) if so, whether Government lind 
Itself in agreerrurrt rib hi. vie ... ? 

The Minister of State in the 
Ministry of Food, A&Tlcultare, Com-
maaity Development and Coopera-
tion (Shri Govlncla Menon): (a) No, 
Sir, Shri T. A. Pai relinquished 
charge of his office as Chainnan of 
Food Corporation of India after ex-
piry of his term of office of one year . 

(h) No, Sir. Shri Pai is reporled 
to haVe expressed his opinion at a 
press confore""e in the foUowmg 
words:-

"The conversion of land where 
food is grown to non-agricul-
tural purposes should be 
severely restricted. After ail. 
export crops like coffee, tea, 
rubber, peppel', cardamom, 
cashew nuts do not compete 
with the food crops and 'uke 
away land which is su, !J~e 

for food crops. Land where 
jute is grown, of course, 
compete with food crops, bllt 
thcn jute i. B foreign ex-
change saver. In thC" case 
of sugar-cane and other com_ 
mercial ('raps, it seems to be 
nece~sary to insist on mini-
mum standards of agriculture 
preventing the uneconomtc 
use of land, which could 
grow belter food. If politics 
wen- 10 have an upper hand 
10 these matters, economic 
planning has no sense", 

(cl The Governm('nt L. fully aware 
of the neod \0 keep a balance bet-
ween cash and food crops. 

Motor Transport Taxation 

5.'15. Shrl P. R. Cbak .. vertl: 
3hrl It. N. Thrl&rJ: 
Sllrl 'Ibree Nara1lln »as: 

Will the Minister of Transport, 
Aviation, Sblpplng and Tourism 
be pleased to state: 

(a) wh~her GoY(,rnment ha"e eon-
sider('d the suggestion of the Chair-
man f1f the Indian Road and 'l'rIns-
port De\'elopmf!nt Assoeiation rela-
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'tL.,g to the co_ordinated and st.ndar-
disPel approach to motor transport 
taxation &nd mtrlcr vehicles laws; 

(b) if SO, tll,"! sh"";, taken to consoli-
date and improve laws, rules and re-
gula.tjono.;; ard 

(c) the attenlpts m.de to facilitate 
g:cater flow Iff traffir among Sta".es, 
both cf good. and pas •• ngers through 
lilrgf't issue o! inter-Stotc l'Oute per-
mits? 

The MiDlster ot TrlUlllport, Avla-
.tlon, Shlppinr and Tonrlsm (Shrl 
8anjlva Reddy): (a) and (b): Sug-
sestions have from time to time been 
recelved from motor truIlsport asso-
elations and others, includin, the 
Indian Road and Transport Develop-
men L AssociatJon, regarding matters 

.,onnccted with motor vehicles taxa-
tion and regulation in this country. 
The Governm(~nt at Indin have ap-
pointed a high_:evel Committee, un-
.:ler the chairmanship at Dr. B. V. 
Keskar, to examine all aspects or 
motor vehicles taxation and recom .. 
mend measures necessary for remedy_ 
ing the present situation. Further 
aclion will ·be taken on receipt or 
the Commi tlce's reporl. 

So far as regulation at road trans-
port is concerned a comprehcnsl v ~ 
Bill to amend the Motor Vehicle, 
Act, 1939 was introduced in the RaJya 
Sabha in the last session. 

l c) Through the efforts of tile 
Inter-State Transport Commission 
appointed by the Central Govern-
ment under Section 63A of the Motor 
Vehicles Act, 1939, reciprocal arree-
ments for o~ration of transport 
vehicle, have been concluded bet-
ween a must all contiguous States. 
Eleven agreements have been conclu-
ded between the States concerned for 
~erati()n of motor vehicles on long 
distance routes covering more than 
two States. The Commission have also 
futed quat.. of regular publ¥> carrier 
permits on 16 long distance inter-State 
routes. Out of the 728 pennits, direct-
ed to be issued. by the CommisSion on 
these routes, 183 have alread, been 
.... nted. 

The ""mber of public carriers 'Jpe-
rating on inter-State routes On regu-
lar permits was 6,599 in 1962. It 
increased to 21,490 in 1984. 

~~. 
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Credit to ........ u» by Food Cerpora-
tlon of IDdla 

558. Shri SDbodJa 1faIUda: 
Shrl S. C. SamaDta: 
8hrl Db.rwat Jha A .... : 
Shrt P. C. Do_h: 
811rl M. L. DwlYedI: 

Will the Minister of Food, ArrIeal-
tare, C_ ..... t,- Deftl_enl ..... 
CooperaUon be pleased to state: 

(a) whether the Food CorporatloD 
of India baa entered Into lOme tJpe 




